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ED 
Coram : Hon'ble Mr. P.M. Joshi 	: Judicial Member 

Hon'bi i4r. i.M. Singh 	: Administrative Member 

10/1 89 

In this application, the petitioner has sought 
/ 

direction against the respondentS4 any orders 

revoking the suspension order of one 4r.Jayantilal Kuberdas Valaid 

(under suspension). It is stated by Mr.D.P.Amjn, the 

learned counsel for the petitioner that so far 	the 
/ 	

I) 

peti-Lioner has not been served with any orders of termination 
)-' 

and hence at this stage he seeks/INto withdraw the present 

application with a liberty to file a fresh one. Mr.Jagdish 

Yadav for i4r.J.D.jmera, the learned counsel for the 

respondent presen . 

The permission as prayed for is granted. The 

application stands disposed of as withdrawn with no order 

as to Costs. 

(A.'i. ingh) 
Administrative Member 	 Judi-1 Member 
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